*| TEM NO. 101( PH) COURT NO. 6 SECTION |1 A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
CRI M NAL APPEAL NQO(s). 1453 OF 2005
RANJI THAM Appel I ant (s)
VERSUS
BASAVARAJ & ORS. Respondent ( s)

(Wth appln(s) for directing the accused to surrender and office
report)

W TH

Criminal Appeal No. 1700 of 2005

(Wth appln. for stay and office report)

Date: 19/10/2011 These Appeal s were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE AFTAB ALAM
HON BLE MRS. JUSTI CE RANJANA PRAKASH DESAI

For Appell ant(s)

AR 1453/ 05 M . K.T.S. Tulsi, Sr. Adv.
M . S. Ravi Shankar, Adv.
M. Ravi ndra Si ngh, Adv.
M. Sar at h, Adv.
M. Yanunah Nachi ar, Adv.
Ms. Aditi Singh, Adv.

AR 1700/ 05 M. @iru Krishna Kumar, AAG
M. B. Balaji, Adv.
M. A Prasanna Venkat, Adv.

For Respondent (s)
M . Nagendra Rai, Sr. Adv.
M . Rant akar Dash, Sr. Adv.
M. G Sivabal anurugan, Adv.
M. Ani s Mohanmad, Adv.
M. L. K. Pandey, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Arguments heard in part.
For further argunments, put up on Cctober 20, 2011 as
first case at the top of the Board.
(Neetu Khaj uria) (Sneh Bal a Mehra)
Sr.P. A Court Master



